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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN QNE BENCH PUNE
AT PUNE

EXECUTION APPLICATION No.23 of 2023 (WZ)
IN

ORIGINAL APPLICATION No.144 of 2023 (WZ)

VRINDA BASU APPLICANT
Vis

STATE OF MAHARASHTRA

& OTHERS | RESPONDENTS

f

REPLY OF RESPONDENT No.14 (}_{ATKANAGLE MUNICIPAL

COUNCIL) TO THE AFFIDAVIT DATED 23®° JUNE 2025 OF
RESPONDENT No.9

MAY IT PLEASE THE HON'BLE TRIBUNAL

Reply on behalf of Respondent No.14 (Hatkanagle Municipal Councit) to
the Affidavit dated 23 June 2025 of the Respondent No.9 imposing the
Environmental Damage Compensation (EDC) on the Respondent No.14 is

as under; -

1. At the outset, the Respondent No.14 does not admit what is stated in
the Affidavit dated 23" June 2025 of the Respondent No.9 except
what forms part of the record and denies everything in the said
application that is contrary to what is stated and/or inconsistent
herein.

2. The Respondent No.14 supmits that nothing, not expressly admitted,

s herein ought to be taken aé admitted by the Rcspondeni No.14 or be
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deemed to have been admitted by Respondent No.14 for want of
specific traverse. The Respondent N0.14 states that for the purpose
of brevity, the Respondent No.14 is not denying each and every
allegation, statement or contention of tge Applicant which is ex-facie
contrary to the Respondent No.14’s contentions and its stand in the |
present case except to the extent that such allegations, statements or
contentions necessitate cqmment or warrant a reply. The Respondent
No.14 has filed a detailed response 29" November 2024 and it
hereby adopts, repeats and reiterates the submissions made in the J
said reply as part and parcel of the present reply to avoid further ,';I
repetition. : \

3. The Respondent No.9 has calculated the EDC to be Rs.6,20,00,000/-
as the compensation for Respondent No.14. However, the entire
affidavit is silent on the aspect as to what is the damage/destruction
caused to the environment by the Respondent No.14. The calculation
is done mechanically and ignoring the steps taken by the Respondent
No.14. The Respondent No.14 in its reply dated 29" November 2024
has pointed out the steps taken to ensure that there is no pollution
caused. Also, the Respondent No.14 has stated in the earlier affidavit
and that the land has been procured for installation of STP and the
detailed DPR was prepared and is awaiting technical sanction.

4. The Respondent No.9 had completely ignored the ratio laid down by
this Hon’ble Tribunal in the case of OA No.606 of 2018, while
arriving at the conclusion of the amount of Rs.6,20,00,000/-. The
Respondent No.9 ought to have also appreciated that the budget of
the Respondent No.14 is also nominal and it would be impossible to

pay the said amount, in case the Respondent No.14 is required to
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it of : pay. The figure calculated is baseless, whimsical and without any
'0se legal basis.

Cry 5. The Respondent No.14, therefore, submits that the Respondent
cie No.14 is taking all efforts to ensure that there is no direct discharge
he in the River Panchganga. The Respondent No.14 is also ensuring
or there is no destruction to the environment. The Respondent No.14 is
it

a newly formed body and hence learning the nuances of managing
and administrating its affairs. The Hon’ble Tribunal considering the
facts and circumstances stated above, be pleased to consider the

PEy timeline and dispose off the present application.
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Advocate for Respondent No.14

VERIFICATION

I, Vishal Vilas Patil, the Chief Officer of the Respondent No.11, am aware
of the facts and circumstances of the present case and do hereby state on
solemn affirmation that whatever stated hereinabove is true and correct to

the best of my knowledge, information, belief and legal advice, which I

believe to be true.

Solemnly affirmed at Hatkanangale on this 08 day of August 2025
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Vishal Vilas Patil

£70: Viiss Patii

AT POST LODHE TEH TASGACN
NEAR HANUMAN TEMPLE
e

Sangl Maharashira - 416312

== wiw:/ Enrolment No.: 4029/53020/04412

AT / Your Aadhaar No. :

5945 6963 2651

" VID ; 9130 2106 2727 5508

Issisa Date: 13/04/2013
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8 Aadhaaris aproofof identity, not of citizenship.

i | ® Aadhaaris uniqueand secure.

® Verify idantity using secure QR code/offline
XMUonline Authertication.

® All forms of Aadhaar like Aadhaar letter, PVC Cards,
eAadhaar and mAadhaar are equally valid. Virtual
Aadhaar identity (VID) can also be used in place of 12
digit Aadhaar number.

& Update Aadhaarat leastonce in 10 years.

® Aadhaar helps you avall various Government and
Non- Government benefits/services.

® Keep your mobile number and email id updated in

® Download mAadhaar app on smart phones to avail

B Use the feature of lock/unlock Aadhaar/biometrics to
ensure security.

B Entities sesking Aadhaar are obligated to seek due

consent.
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